FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF EPREDIA INDIA PRIVATE

LIMITED
1. | Name of corporate person Epredia India Private Limited
2. | Date of incorporation of corporate person 02/12/2016
3. | Authority under which corporate person is | Registrar of Companies, Maharashtra,
incorporated /registered Mumbai
4. | Corporate Identity Number—Eimited—tiabiity | U33100MH2016FTC288113
Identity Number-of corporate person
5. | Address of the Registered Office and Principal | 204, 2" Floor, Tiffany, Hiranandani
Office (If Any) of corporate person Business Park, Thane West 400607,
Maharashtra, India.
6. | Liquidation Commencement Date Of Corporate | 07" February, 2025
Person
7. | Name, address, email address, telephone number | Ms. Nayana Premji Savala ’
and the registration number of the Liquidator 1/101-A, Vishal Sushil CHS,
Nariman Road, Vile Parle East, Mumbai
400057, Maharashtra, India
Email: nalinisavala@gmail.com
Tel.: 9082605500
IP Registration No: IBBI/IPA-003/IP-
N00051/2017-18/10491
AFA Expires on 30/06/2026
8. | Last date for submission of claims 08" March, 2025

Notice is hereby given that Epredia India Private Limited has commenced voluntary liquidation on 07%
February, 2025.

The stakeholders of Epredia India Private Limited are hereby called upon to submit a proof of their claims, on

* or before 08™ March, 2025, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Liquidator:

Lowslo -

Nayana Premji Savala
Liquidator

Date: 7 February, 2025

~ Place: Mumbai
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Court Room No. 05
IN THE BOMBAY (:l'rv CIVIL COURT BORIVALI DIVISION
OSHI

PUBLIC NOTICE

CiviL SUIT NO 2401 OF 2021

www,freepressjournalin

INDIAN OVERSEAS BANK, a body Corporate
Constituted under the Banking Companies
(Acquisition & Transfer of Undertakings) Act, 1970
having its having its Central Office at
763 Anna Salai Chennai-600002, Regional Office,
5th Floor, E-Wing, Maker Tower,
Cutfe Parade, Mumbai-400005 and
Branch office amongst others at
Bandra Branch, Radhasoami Apartment,
36th Road, T.PS Ill, Bandra (West), Mumbai-400050,
Through its Branch Officer Mr. Pramod Kumar
aged 40 years, Mobile No. : 9326395536
Email ID : i0b0128@job.in

Vis

7. Bhawani Nagar, Marol Maroshi
Road, Marol, Andheri (East), Mumbai -
400 059 and holding Flat No. 10 on
second floor in Building No. 1 of the
society. Mr. Himatlal Govindbhai
Kaklotar expired on 05/04/2021
without making any nomination. His
son Mr. Siddharth Himatial Kaklotar
has claimed and applied to transfer his
100% share in the said Flat and the
membership of the Society in her

The Society hereby invites claims or
objections from the heir or heirs or
other claimant or claimants or

Konkan “nusill!l allﬂ Area Development Board PUBLIC NOTICE
NAL UNIT OF Nt s sy gt cn e o
MR. HIVATLAL GOVINDBHAI KAKLOTAR jen, are_investigating the righ, tle an
the member of the Hill Crest Co- ‘MANARASHTRAHDUSWGAND AREADVELOPMEN'AUTNORWYY interest of Baroda Crown Holdings Pt le Survey No.
td. Plot No. | {Main Portal: MHADA Website: (GIN N0 USSOOONH T 1PTC2s7es9), o [84020¢

PUBLIC NOTICE

To know you all by this public notice we
hereby inform that the Land bearing
0/1/2, area admeasuring

E-TENDER NOTICE 2024-25

On behalf of Chief Officer/Konkan Board, Executive Engineer-Il,
Konkan Housing and Area Development Board (A unit of MHADA), Room
No.169, Mezzanine Floor, Griha Nirman Bhavan, Bandra (E), Mumbai-
400 051. Ph. No. 022-66405021 has invited online bid from registered
bidder through E-Tender for open plots intended for A)

R: Square Meler out of ltal
410. R. Square

2013 and having is Regmered office at
Hoechst House, Ground Floor, Nairman Point,
Mumbai 400 021 (‘Owner’) to the premises
more particularly descried in the Schedule
hereunder writen (*Premises’). Our Client s in
the process of acquiring Premises from the
Owner, with a clear and marketable fite, free

Nicer, stuatod 2t Vilage. Wal, Tatka
Vasal istic:Palgharis owned by 1. Mr.
Karan Ghanshyam Sujan, 2

Kanchan Ghanshyam Sujen 5. Mir Neel
Rewachand Sujan and 4. Mr. Suraj
Ghanshyam Sujan. Now, 1. Mr. Karan
Ghanshyam Sujan, 2. Mrs. Kanchan
Ghanshyam Sujan 3. Mr. Neel

Hospital (East) - 765.64 Sq.m. B) Multispecialty Hospital (West) - 596.87
Sq.m. C) School & Playground (West) - 2768.67 Sq.m. D) School &
Playground (East) - 3033.25 Sq.m.at Sr.No. 86, 95 Mauje Shirdhon, Tal-
Kalyan, Dist-Thane.

Online E-Tender Schedule

Mr. Ashfaque Lalmohammad Shaikh

An adult, Indian inhabitant, residing at Room No. 3,

Anand Vihar Society, Sweet Home, 3rd floor, 6th

Road, Khar (West), Mumbai-400052

Mobile No. : 9699175770

Take Note that this Hon'ble court will be moved before this Hon‘b\e
05 o

objectors the transfer of the said
shares and interest of the deceased
member in the capital / property of the
Society within a period of 15 days from
the publication of this notice, with
copies of such documents and other
Proofs in support of his / her claims /

efendant

Judge SHRI. S. M. Agarkar presiding in Court room No. Phjoctions for transfar of shares and
13/05/2025 i 11:00 AM by he abovenamed plaiiit fo the following || CELECLorS or Uanster of sharcs and
relief. capital / propertyof the society.

The therefore prays If no claims / objections are received

within the period prescribed above, the
society shall be free to deal with the
shares and interest of the deceased
member in the capital / property of the
society in such manner as is provided
under the bye-laws of the society. The
claims / objections, if any, received by
the society for transfer of shares and

a) That the Defendant be ordered and decreed to pay to the Plaintiff
a sum of Rs. 57,807.33/- (Rupees Fifty Seven Thousand Eight
Hundred Seven Thirty Three Paise Only) is due and payable by the
Defendant inclusive of interest calculated up to 26.02.2021 along
with the future interest payable thereon @ 8.65% as per
contractual rate of interest and @2% overdue interest charged on
irregular outstanding as per terms and conditions duly accepted by
Defendant through sanction letter with monthly rest from

whatsoever
Al person including any bank(s) or fiancial
instution(s), society(ies), fim(s), statutory
authoriies, instiuton{corporate or othenwise)
caiming or having any share, ight e, claim
orinterest or demand whatsoever nto, upon or
in respect of the Premises andior any porton

Sujan and 4. Mr. Suraj
Ghanshyam Sujan are in process of|
obtaining Development permission for|
the said land from Vasai Virar City
Municipal Corporation. By this public
notice we hereby invite objections of any
person who is having interest in the said
property by way of gift, agreement,

PUBLIC NOTICE

Notice is hereby given that
SHRI BABULAL V. SOLANKI
AND SMT. KANYADEVI B.
SOLANKI, are Owners of Flat
No. 101, First Floor, Mohan
Negar Co-op. Heg. Sodiety Lid,
situated  at Roa

Bhayandur (Easl)‘ S & ot
Thane, however they have lost
Original Builder Agreement
between Smf. Taraben A. Darji
and Shri Hari Singh G. Palwal
dated 05/12/1995, Al persons
having any claims against die
above said Flat either by way of
sale, mortgage of omerwise are
required to make the same
known in writing together with

27.02.2021 til the payment or realization of the entire e e
b) That the bank officer be directed to attach and sell the || Gan win v s manmor pnidod

hypothecated car of the Defendant in the manner permissible in || inder the bye-iaws of the society. A

law with direction to net proceeds thereof. copy of the registered bye iaws of the
c) That defendant be restrained by order of injunction of this Hon'ble society is available for inspection by the

Court from alienating, disposing off, transferring, creating third || claimants / objectors, in the office of

party rights or in any manner of hypothecated car. the society / with the Secretary of the
d) That the defendant may disclose other movable and immovable | | society wih priorappointment fromthe

assets on oath. date of publication of the notice till the
&) Costs of the Suit be provided for; date of expiry of ts period.

f)  For such other and further reliefs as the nature and circumstances
of the case may require. Hon. s==.m.y

Hill Crest

thin 7 days
1. The plot will be sold at1.00 F.S.I. through E-tendering the plot winner | | pubicaton of tis Notice faiing which t would
Tight, e, estat

" conveyance, easement rights,

s otars | [Fend b e e (envotanes, sassmen bt )| 00U e
1 [Tender Date 10/02/2025 evipment, o, e, xcang, || 19° W hereby dectar trat anyperon | undersigned| ohmcev a3
2 |Date for downloading the Tender 10/02/2025 at assignment, tenancy/sub- E a,’j‘ FQ . fenl Oa"fe

document 11:00 am onwards _|| | tenancy, leave and fcense, fense, caretaer | [ i ments ta the undersign vithin 14 . Opp. N.L 3
basis, mortgage, nheriance, share, gi, lien Bhayandar (West), Tal. & Dist.
3 | Pre-bid meetin: 18102/2025 at , mortgage, . gif, len, | | days of publication of this notice. Address )
9 charge, easement, will, beneficiaryfies. | [of the undersigned is J.R.A. Law|| Thane-401101 within 14 days
: possession, release, hssoctes LLP, B:202, Second Floor, from the date of this notice failing
4 |Last date for downloading the Tender | 04/03/2025 il of any ofher method through any agreement, | Kini Arcade, Behind Stella Petrol Pump, | | which, it shall be assumed that,
document ¥ deed, document or witing including |  Barampur Vasai West, Talaka: Vasat,|| o any person(e) has any claim.
- - conveyance, development agreement, MOU, | | District: Palghar. hat the said Flat of
5 | Last Date (deadline) for submission of | 04/03/2025 til L1, ‘succession. family” arrangementi | | Date-08.02 2025 xh;:f;;:'seo‘gke::;‘e lat of
tonder 200 pm settlement, ligation decree or under order of | |~ FOR J. R. ALAW ASSOCIATES LLP hcv, KENAT R GAREA
6 |Opening of Technical Bid at Executive | 06/03/2025 at Court o tribunal or authority or encumbrances AD! REAQ Iv. -
Engineer -II/KB, CAO/KB on Behalf of or othenwise howsoever, or of whatsoever
Chief Officer /Konkan Board, Room No. nature with respect o the said Premises or an)
169, Mezzanine Floor, Gruhanirman part thereof are hereby called upon and
Bhavan, Bandra (E), Mumbai 400051 requied o mke th same known in wiing FORMA
g
7 |Financial Bid opening Date To be intimated to evidencing the same in respect thereof fo the Recution 14 ,P:IB/LI;IAMNOUNC;MENT Boardof
eligible Bidders undersigned at is ofice situated atthe address (Regulaton 14 ofthe Insolvency and Bankruptey Board ofIndia

flntay Ligudton Process) Reguiators, 2017)

(Ve
FOR THE ATTENTION OF THE STAKEHOLDERS OF EPREDIA INDIA PRIVATE LIMITED

Given under my hand and the seal of this Hon'ble Court.
Dated this 06th day of January, 2025.

Sd/- Sdr-
For Registrar,
City Civil Court,

At Dindoshi

M/s. GHASWALA & ASSOCIATES

Advocates for the Plaintiff,

Flat No. 802, E-Wing, Dudhwala Complex,

Bellasis Rd., Next to S. T. Depot,

Mumbai Central, Mumbai-400008

ghaswalaassociates @yahoo.com

Tel. No. 9892432192

Housing Society Ltd.,
Plot No. 7, Bhawani Nagar, Marol
Maroshi Road, Marol, Andheri (East),
Mumbai - 400 059
Place: Mumbai,
Date: 08-02-2025

Sealer
This 06th day of January, 2025.

will be req the additional areaavailable | | 0 exist and the same shall be | || [1-] Name of corporate person Epredia India Private Limited
for S at discarded, treated as waived and abandoned | | || 2| Date of incorporafion of 021272076
2.As the entire tendering process is online e-tendering, the two | |andnotbindinguponourciient. corporate person
envelope method will followed. All notices in this regard will be DescroEDULE 3. | Authority under which corporate | Registrar of Companies,
published on the website of https:/imahatenders.gov.in & MHADA | | istes soaament b e Aa-4603 person is incorporatediregistered | Maharashira, Mumbai
interms of t d condit admeasuting about 367 46 sqears meters of | || |4 | Corporate Identity Number U33T00MH2016F TC288T13
3. The terms and conditions of the tender are given in this tender | | Carpet Area equivalent to 4170.61 square feet Mﬁéﬂw
document. You can download the said tender draft from the website " Numberof corporale person
i Ving A3 of the buidirg laoun a5 ndabuls | |15 Address of the Registered Offce- | 204, 27 Floar,Tifany, Hiranandani
gov.in *Sky Forest" together with the benefit of the
4. Tender application amount is Rs.1000 + 18% GST Total Rs.1180/- | | (Eigh) Covered Car Parks Space No. ;‘fp;";;;“;'ﬁ%’f“ (I Any) of ;“:"‘gf::"';:"‘m E:‘:”e West 400607,
0/ 193,194,195,199,200,201,202,203 on the P5 J -
(Non Refundable) for Multispecialty Hospital and 3000 +18% GST | o5, o5minon arees and fcites and mied | || 6 Tiquidation 07" February, 2025
Total Rs.3540/- (Non for School and Playgr . EMD tothe Dale Of Corporate Person
amount will be required to be paid online as mentioned in Annexure 1 | [ ApartmentFlat. Apat from Carpet Area as per | || 17" Name, address, email address, | Ms. Nayana Premj Savala

the Real Estate (Regulation and Development)
Act, 2016 (the Act), the exclusive right to use
44,04 square meters (equivalent fo 474.04
square feet) within the Apariment on the 491
‘and 50th Floor which includes balcony, internal
I, obby, niche, intemal staircase and flower
bed ifany and benefitof adjoining Terrace Area
admeasuring 3,420.26 square feetand roof top
area above the said apartment for their
personal use. The said buiding Indiabul's ‘Sky

ofthe tender.

5. It will be necessary to pay the tender application amount as well as
EMD amountonline through (DD/RTGS/FDR).

The allotment process of the above facility plots and the date of
financial bid will be notified to the eligible tenderer separately on the
https:/imahatenders.gov.in website. Tender will be opened at office
of Executive Engineer - II /K.B., Room No.169, Mezzanine Floor,

>

Regd ofce CIC BTk Lmied. CIC Bank Tower,Near Chad Crck, 01 Padra Roae.
Vadodara, Guorat in

Corporate/Branct fic E' C\C\ Bank Limited, ICICI Bank Towers, Bandra Kurla Complex,
Bandra (East), Mumbai- 400 051.

@iciCI Bank

Bhavan, Bandra (E), Mumbai - 400051.
7. Information about downloading and submitting tenders online is
gov.in website. No. 1

Forest' stands on_portion of the land bearing

Cadastral Survey Nos. 841 of Lower Parel

Division at Ganpatrao Kadam Marg, Mumbai-
3.

s 40001
for assistance. Dated this 08th Day of February 2025,
Sd-

telephone number and the
registration number of the
Liquidator

1101-A, Vishal Sushil CHS,

Narirman Road, Vil Parle East,
Murmbai 400057, Maharashtra, India
Emall: nalinsavala@gmal.com

Tel.: 9082605500

IP Registration No:
IBBUIPA-003/P-N0005 1/2017-18/10491
AFA Expires on 30/06/2026

8. [ Last date for submission of claims| 08" March, 2025

liquidation on 07" February, 2025.

PUBLIC NOTICE — TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET 8. Executive Engineer -Il / Konkan Board reserves the right to accept or Epredia India P v
 5ee proviso o rule (o) reject tenders received without giving any reason. Advocate Tejas Kirt Doshi (3833419121) | || proofof heir claims, onor bofore 8" March, 2025 tothe liquidatorat the address
Notice for Sale of Immovable Assets B-404, B Wing, Jai Hanuman Nagar, Opp. mentioned againstitem 7.
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial  Sd- Kamgar Stadium, Senapaﬂ Eapal Marg, The financial creditors shall submit their proof of claims by electronic means only.
e furclcmcnl of Scf‘uﬂtg Interest Acth zooé with proviso t to Rule qus) of (:n Security \mcrcsdl Executive Engineer-I/KB Mumbai— Al other stakeholders may submit the proof of claims in person, by post or by
(Enforcement) Rules, 2002, is hereby given to the public in general in particular to the Borrower(s) an d
Guarantor(s) that the below’ descrlbedg\mmovab\e pvoper(¥1%s> (Secured Asets) mortgaged / eharged to the | L CPROMATT MHADA Plce Mt D o ey 225 electronicmeans.
ICICI Bank (Bank/secured Credtor). phys ssion of which has been taken by the Authorised Officer of false or
the Bank, wil on “As is where Pt is basis” and "
basis™ as per (he brief particulars glveh in the Tclb\E hereunder. Offers are hereby invited from ‘interested - Name and Signature of the Liquidator:
Sugh ‘the terms and below: Date : 07" February, 2025 sdl-
(Amount in %) Place: Mumbai Nayana Premji Savala
Sr. [Name of Borrower(s)/ Details of the Amount | Reserve |Date and BRIHANMUMBAI MUNICIPAL Liquidator
No G enamtors S kg Eamest | Fropery CORPORATION
uarantors/
Mortgagors encumbrances, if any loney i
Deposit PUBLIC_NOTICE
A (8) © (") (E) (6] . . NOTICE IS HEREBY given to the members of the Public that my!
1. [oTS E-Solutions Flat No. 1201, Area Approx| R Rs, | February | February Chief ( Department clfents Francis Guinny and 3 others fled Misc. Petion Nlo- 39 of 2019
Pl imted. o1 S 1 Capet s on| D342 [sssboon | 3R | S No.Ch.E./BN19659/l cd ;7 Feb. 2025 chalnats gl rebs I el Mo 201 20030 o i
(Borrower); Mr. Arun | 12th Floor of Building Known)| (December s8,50600/- | 200 PM. | _onwards - Mrs Marceline Misquitta claimed to be dated 15" July, 1988 in favour of
éapur (:/In)rtgugar/ :i f&‘i{f&“ Swpgn:xTuzek 31,2024) 50,000/ to Re Short E-Tender Notice 'e Abbot Quinny. The Hon'ble Supreme Court had by its order dated
uarantor); ituated At Union Park, Trilol 500 PM. | 5,060,900/ - - 5% May, 2023 156ue0 nolice and direcled siatus quo as regards the
Mrs. Shanya Kapur | Kapur Marg, V. N. Purav Marg,| 00,000/ Department Chief Engineer (B.M.) properties which are subject of disposition of the will of Mrs Marceline
Chembur, Mumbai- 400071 Misquitta in question. Ranjan Kumar Sharma & Ganesh Shinde are the
! ‘Along With Twe Podium Car| Sub Department EE(HQ) Constituted Attorneys of my clients. The Hon'ble Supreme Court has now
- it i i by ts order dated 17" January, 2025 directed that ‘there shall be an order|
Parking Space Subject S.L.T.C. of additional Gas Dissolution system based on|| |2¢1®°¢ uo with respect o alienation of the subject proporties whih are
The Borrower, Mortgagors and Noticees are given a last chance to repay the total outstanding dues as Nanobubble Technology, as standby to support the a subject matter of the Probate granted in favour of the Respondent”.
mentioned above together with further contractual interest thereon. The said dues are required to be paid on or e s ; intai i The more particular description whereof is gven below
before February 28, 2025 before11:00 AM to redeem the Secured Assets, failing which, the Secured Assets will existing similar system, in order to maintain water quality AII lhsl piece and parcel of lands bea
besoldas perthe Table mentionedabove, - 0\ o oNS of water of the pond located at the Phase-I of the Textile voy No. 38 Hitea No. 1, Survoy No 1143, 11468, 1148A, 11488
TERMS & CONDITIONS . : ; " i Village Dahi
. The e-auction cum sale wil strctly be on the terms as mentioned herein and willbe conducted through (CICI Museum project planned at India United Mill no. 2 & 3, ° Strsey No. 56
Lhe e-auction vk e o ducted shrough 010 A pl: d 2. Survey No. 56 Hissa No.2 of Village Dahisar
amhetans with 1630 0 mepaction, vorme-drd, Conchions of . ouckon o sobmiesion of vonders. kel alongwith an additional system for treating the Borewell|| |3, Survey No. 70 Hissa No.1 part, C.T.S. No.1320 /part of Village
’sfgaggéggar;gscnmben/ldr Kiran Tadge, Relationship Manager, ICICI Bank Limited at +91 9004419145/ water before adding jthelnto the pond consisting of a|| |a." Surey No. 111 Hissa No.16, C.T:S. No.2786 of Village Dahisar.
e £ - Auction tender documents containing online e-Auction bid form, Declaration, General terms & balancing/reaction tank connected to all borewells, 5. Survey No 144 Hissa No.4 part, C.T.S. No.2788 of Village Dahisar.
( online auction o . N " 6. Suvey No. 145 Hissa No.1 part, C.T.. No.2776A, 27768, 2176C
3.EMD by way of Demand Draft favoring “ICICI Bank Limited”, payable at Mumbai, Auction Registration cum concerned plumbing etc., including 3 yrs. Comprehensive|| |& 21760 %1 Vilage Danie
Bid form and mher KYC documents should be submlnsd to the IJCI Bank Limited, ICICI Bank aners, Bandra main‘enance rvey No. 6 Hissa ND 1 part, C.T.S. No.2776A, 2776B, 2776C
Kurla Complex, Bandra (East), Mumbai - 400 051 Branch fill February 27, 2025 by 05:00 PM. Auction - & 276D 6f Village Dahisar
R trarion cosn BLA forme feceived SRorthe du AetE e and without EMDIYC dacuments shal bé rejecied By 8. Survey No. 273 Hissa No.2, C.T.S. No.804 of Village Dahisar.
summaril Bid No. 2025_MCGM_1146362 9 Survey No. 147 Hisea No.1 part, GTS. No.2776A, 37768, 2776C
4, After submission of Bids/Offers/EMDs, bidders are not allowed to withdraw the Bid forms/EMD till completion Estimated Cost of Work |(ITEM RATE &' 29700 o Vilage Bahiaar Pt o . g
of e-auction. The Autho-rized Officer has absolute right and discretion to accept or reject any bid or postpone the stimated Cost of Work ( ) s Mo o4 part, C.T.S. N 2776A, 27768, 2776C
e auction without assigning any reason. /. urvey issa No.1 part, o
5 ncase there s any discrepancy between the publication of sale naice in English & vernaculor nowspapers, E.M.D.in Rs. Rs. 49,000/- %1275755;;' \Vilage Dahisar, part, TS, No.814 of Vilage Dahisar
the h the lish ill de the d it sh 0 a s G- 1S, 3
mi?.‘;;f:;,,;‘i;ﬁs,cmzw‘:g(?,i“;;";giikw‘ supersedet paper and it shall Bid Start Date & Time |08.02.2025 at 11:00 Hrs. 12. Survey No. 279 Hissa No.2 & 7, C.T.S. No.750, 744, 755 of
Statutory 15 days Sale Notice under Rule 8(6) of the Rules - - - Village Dahisar.
The Noticee(s) m(\udlng the Borrower, Mortgagors once again s hereb numed to pay the sum as mentioned Bid End Date & Time  {14.02.2025 at 11:00 Hrs. 13. No. 62 Hissa No.5, C.T.S. No.1350 of Village Dahisar.
above along wi ate interest and ancillary expenses before the date of e-auction, failing which the ? - 14, Survey No. 63 Hissa No.13, C.T.5. No.1360 of Village Dahisar.
e et il b aucionedsold and biancs hcs Fany wil be recoverod with interect o coct  suction | | [Website http://portal.mcgm.gov.in
15. Survey No. 63 Hissa No.15, CTS. No.1381 of Village Dahisar.
fails due to any reasons whatsoever, ICICI Bank wouid be at liberty to sell the above secured asset through - - 16, 5u,vey No. 114, Hissa No. 38 of Ve Parie,
private treaty or any other means without any further notice to the Noticee(s) including the Mortgagors as per Contact Officer Shri. Sanjay Golatkar a7 8(p) of Sant
the provisions mandated under SARFAESI Act and the Rules thereunder. - (p) of Santacruz,
Land line No. 022 22754090 101 Torther Yo notied to e Buble hat accordingly any alienation or
Date: February 07, 2025 Auth Sds off - creation of third party rights in respect of any of the afor
g uthorized Officer i L ioppod by (e Honla SUmvame Cout and 1 any peraontdope. an
Place: Mumbai 1CIC! Bank Limited Mobile No. 09869442457 / 7738227389 pped by pect of anypol these propertios lyhg eame shall bo
Email ae01hce.hq@megm.gov.in / 4390439 @megm.gov.in flegalapart from being in violaion ofthe orders of the Hon'ble Supreme
Dated this 8th day of February, 2025
FORM NO. 16 Sd/- Yatin R. Shah,
PRO/2467/ADV/2024-25 E.E.(H.Q.) dvocate & Solicitor,

[See Regulation 34(3)]
BY ALL PERMISSIBLE MODE

OFFICE OF THE RECOVERY OFFICER - I/ll
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, Navi Mumbai- 400703
RR NO. 38 OF 2024

WARRANT OF ATTACHMENT OF IMMOVABLE PROPERTY UNDER RULE 48 OF THE
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY
OF DEBTS & BANKRUPTCY ACT, 1993,

BANK OF BARODA
4]

MR. JADHAV SHIVAJI SAVLIRAM. & ORS.

TO,

CD-1. MR. JADHAV SHIVAJI SAVLIRAM.

CD-2. MR. SHELKE DAMODHAR KISAN.

ALLARE AT : POST- MATEREWADI, TALUKA- DINDORI, DISTRICT- NASHIK,
MAHARASHTRA- 422204

Whereas You the C D have failed to pay the sum of Rs. 19,26,521.00 (Rupees
Nineteen Lakhs Twenty Six Thousands Five Hundred Twenty One Only) with
interest and costs in respect of Recovery Certificate No. 38 of 2024 drawn up by
the Presiding Officer on O.A. No. 1347 of 2016 DEBTS RECOVERY TRIBUNAL
MUMBAI (DRT 3).

You are hereby prohibited and restrained, until further order, from transferring,
alienating, creating third party interest, parting with possession, charging or dealing
with the under mentioned properties in any manner and that all persons be and
that they are prohibited from taking any benefit under such transfer, alienation,
possession or charge.

DESCRIPTION OF PROPERTY
ALL THAT PIECE AND PARCEL OF LAND BEARING SURVEY NOS.
521(P), 522(P), 617(P), 627(P), 629(P), AND 334(P) SITUATED AT VILLAGE
MATEREWADI, TALUKA DINDORI, DISTRICT — NASHIK.
Given under my hand and the seal of the Tribunal, on this date : 09/07/2024
Sign/-
(DEEPA SUBRAMANIAN)

Recovery Officer-I
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT-3)

Fever? Act now see your doctor for correct & complete treatms

Government of Jharkhand
Department of Higher and Technical Education
(Jharkhand Council on Science, Technology and Innovation)
Yojna Bhawan, Nepal House Campus, Doranda,
Ranchi, Jharkhand - 834002
Email- jharkhandcouncilonsct@gmail.com

Vi.Pra/Kau.-23/2023-35 Date: 07.02.2025
ADVERTISEMENT FOR ENGAGEMENT OF GRADUATE AND
TECHNICIAN AS APPRENTICE UNDER NATIONAL APPRENTICESHIP
TRAINING SCHEME
Online applications are invited for engagement of Degree:Diploma holders as
Graduate/Technician Apprentice at Jharkhand Council on Science, Technology and Innovation
fora period of | year under provisions of Apprentices Act, 1961 (as amended). The candidates
who have graduated /passed diploma in the field of Mechanical, Civil, Electrical and Computer
Engineering / Computer Science Engineering from any recognized University/
College/Polytechnic of Jharkhand State between the years 2022 to 2024 are eligible to apply.
The category wise details of apprentice positions shal be as follows: -
Graduate -
Total ! Techni Stipend per month
(INR)

0 Apprentice
Seats | (i nuneering) | APPrentice

Ref No:

Establishment

15000 for Graduate
8 4 4 Apprentice (Engincering)
(02 UR, 01 ST, | (02 UR, 01 ST, | and 10000 for Technician
01 BC-I) 01 BC-I) Apprentice

Jharkhand Council on
Science, Technology
and Innovation

Note: 01 Seat each under Graduate and Technician Apprentice shall be horizontally reserved
for Divyangjan Applicants. The location of posting after selection will be anywhere in
Jharkhand. 1
The link for submission of Online Application shall be as follows: E’
https:/fforms.gle/tQgt7QgL5fGFPK637
General Instructions:
1.JCSTI reserves the right to modify/cancel the advertisement
without assigning any reason and its decision in this regard will be final.
2.The above engagement as Apprenticeship Trainee is purely temporary and does not conl‘er
any right/claim whatsoever, either explicitly or implicitly for regular appointment in any
postof JCSTI.
3. For dlel]Ld advertisement and further
s://j harkhand.gov.in/
4 Cdndldd(cs canalsoapply online by

updates, please visit

nning the QR Code mentioned below. gy,

Executive Director
PR 346040 (Higher Education,Technical Education and Skill Development Department)24-25'D  JCSTI

2, 24-B, Rajabahadur Compound,
Ambalal Doshi Marg, Fort, Bombay-400001
yatin11@gmail.com

POSSESSION NOTICE
(for immovable property)
Whereas,
The undersigned being the Authorized Officer of SAMMAAN CAPITAL LIMITED
(CIN:L65922DL2005PLC136029) (formerly known as INDIABULLS HOUSING
FINANCE LIMITED) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 30.09.2024 calling upon
GAURALIA!
repay the amount mentioned in the Notice being Rs. 74,99,527.68 (Rupees
Seventy Four Lakhs Ninety Nine Thousand Five Hundred Twenty Seven and
Piase Sixty Eight Only) against Loan Account No. HHLBOR00332160 as on
23.09.2024 and interest thereon within 60 days from the date of receipt of the said
Notice.

The Borrower(s) having failed to repay the amount, Notice is hereby given to the
Borrower(s) and the public in general that the undersigned has taken Symbolic
Possession of the property described herein below in exercise of powers
conferred on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of
04.02.2025.

The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of SAMMAAN CAPITAL LIMITED (formerly known as INDIABULLS
HOUSING FINANCE LIMITED) for an amount of Rs. 74,99,527.68 (Rupees
Seventy Four Lakhs Ninety Nine Thousand Five Hundred Twenty Seven and

The Borrowers’ attenti d f
theAct

Section 13 0f

DESCRIPTION OF THE IMMOVABLE PROPERTY

FLATNO.A 203, ON THE 2ND FLOOR, WITHACARPETAREA, ADMEASURING
61.125Q. METERS, EQUIVALENTTO 658 SQ. FT., INWING-A, INTHE BUIDING
KNOWN AS "MIRABILIS", ASHOK NAGAR, BEHIND GRAND HYATT HOTEL,
VAKOLA PIPE LINE ROAD, SANTACRUZ EAST, ON THE LAND BEARING SY.

NO. 368 - VILLAGE KOLEKALYAN, SANTACRUZ ( E) MUMBAI - 400055 WITH
CARPARKING SPACE .

sdi-
Date :04.02.2025 Authorised Officer

Place: MUMBAI SAMMAAN CAPITAL LIMITED
(FORMERLY KNOWN AS INDIABULLS HOUSING FINANCE LIMITED)
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Get prediction sitting
at home with Palm Print
Love, romance, sex, family
relations, job, wealth, home
happiness, house, education,
marriage, children, luck, work,
honor, somow, iliness, etc.

Speclalist, FM‘!I! TV & Press.
Whatsapp & Mobile

9820113194

Collect the full copy of Newspaper
forthe submission in passport ofice.

| HAVE CHANGED MV NAME FROM
VIDYA

10 V\DHVA DATTARAM GAONKAR
AS PER AFFIDAVIT DATED- 06
FEBRUARY 2025. CL-001

| HAVE CHANGED MY NAME FROM

GRISHMA ~ KANTI  DATTANI ~ TO
GRISHMA KANTILAL DATTANI AS
PER DOCUMENTS. CL- 101
| HAVE CHANGED MY NAME FROM
KANTI ~ VITHALDAS = DATTANI  TO
KANTILAL \/ITHALDAS DATTANI AS
PER DOCUMI

| HAVE CHANGED My NAME FRUM

NAME - ANJANA SAGAR SHAH AS
PER NEW AADHAR CARD. CL-301
| HAVE CHANGED MY NAME FROM
INDRAJIT NARAYAN (M- 1941249)
STO AJIT NARAYAN BANAGE AS PER
MAHARASHTRA  GAZETTE DATEDS
18-24 JULLY 2019. 310
I, RAM  BHIMABHAI NANGAS,
/0 BHIMABHAI  MERAMANBHAI
NANGAS, R/O A-305, GANGA VIHAR

CHS, VICHUMBE, NEW PANVEL
410206 DO HERE BY CONFIRM THAT
| HAVE CHANGE MY  NAME
FROM RAMBHAI BHIMABHAI NANGAS
TO RAM BHIMABHAI _NANGAS.
SO | DECLARE THAT THE RAM
BHIMABHAI NANGAS AND RAMBHAI

ARE  ONE

BHIMABHAI  NANGAS
AND THE SAME PERSON. CL-317

CHANGE OF NAME
0TE

Collect the full copy of Newspaper
for office.

T, g

i@ 3ifm agier me T, e 5. m w.m mw us,
THATATE FHRAAT HH, g, T

Bmdﬂamda AH - A, TS xw 208,

$Aa: panvel@bankofbaroda.co.

| HAVE CHANGED MY NAME FROM
NAEEMA MOHAMMAD HANIF SHAIKH
TO “NAEEMA SHAHID SHAIKH' AS PER

AFFIDAVIT (39 AB 398701). CL- 401
| THE UNDERSIGNED  JHANVI
SIDDHARTH SANGHVI. 258, SAKINA

MANZIL, 3RD FLOOR, BAZAR GATE
STREET PERIN NARIMAN STREET,
FORT , MUMBAI. 400001. | HAVE
CHANGED MY NAME FROM BHAVINI
PRAVINCHANDRA .MODI / JHANVI
SIDDHARTH. SANGHAVI TO JHANVI

SIDDHARTH. ~ SANGHVI AS PER
AFFIDAVIT NO. 39AB 399000 DATED
05/02/2025. CL-410

I, YASH GANESH MUNDHE, SON
OF GANESH DAGADU MUNDHE
HEREBY DECLARE THAT MY FATHER'S
NAME HAS BEEN INCORRECTLY
MENTIONED AS “GANESH DAGDU
MUNDHE" IN MY PASSPORT. THE
CORRECT NAME, AS PER AADHAAR
AND OFFICIAL RECORDS, IS “GANESH
DAGADU MUNDHE". | REQUEST
ALL  CONCERNED  AUTHORITIES
AND INDIVIDUALS TO TAKE NOTE OF
THIS CORRECTION. CL- 501
| HAVE CHANGED MY NAME
FROM  NARAINDAS = SHARMA TO
SIMRAN RAJESH SHARMA, AS PER
DOCUMENT. CL- 601
I, RAM BHIMABHAI NANGAS, S/0
BHIMABHAI MERAMANBHAI NANGAS
R0 A- 305, GANGA VIHAR CHS
VICHUMBE, NEW PANVEL - 410206
DO HERE BY CONFIRM THAT
| HAVE CHANGE MY NAME FROM

RAMBHAI  BHIMABHAI  NANGAS
TO RAM  BHIMABHAI  NANGAS
S0 | DECLARE THAT THE RAM

BHIMABHAI NANGAS AND RAMBHAI
BHIMABHAI  NANGAS ~ARE  ONE
AND THE SAME PERSON. CL-708
| HAVE CHANGED MY NAME FROM
NIRMALA ~ MARUTI  SALVI  TO
SAVITA  RAMDAS HATE AS PER
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1 ASHABAI MOTHER OF .

NAVNATH  ABASAHEB  RESIDENCE || W“;ﬁ"“‘ €, | ol o S

OF  VILLAGE  WAGHOLI, Tew || |t amies snf dtavfian | /01—, faues gfire e, afera
SHEVGAON, DIST ~ AHMEDNAGAR, FE fm o, 5 vooous, TETE,

STATE MAHARASTRA, PIN 412125,
HAVE CHANGE MY NAME FROM
ASHABAI TO ASHABAI ABASAHEB
WANDHEKAR  VIDE AFFIDAVIT DATED
04 FEB 2025 BEFORE ADVOCATE AND
NOTARY SHER SINGH UDHAMPUR
(J&K) COURT. CL- 901
| HAVE CHANGED MY NAME FROM
ASHOK MAHADEO GAONKAR
TO ASHOK MAHADEV GAONKAR
AS PER DOCUMENTS. CL- 990
| HAVE CHANGED MY NAME FROM
SANDEEPKUMAR  PURUSHOTTAM
BHATKAR SANDEEP
PURUSHOTTAM BHATKAR AS PER
DOCUMENTS. CL-999

e nalinisavala@gmail.com
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